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ORDER 

 
(Appl. for condonation of delay) 

IA NO. 248 OF 2015  

 
 Learned counsel for Respondent No.2 states that Respondent No.2 has filed 

affidavit in reply. 

 At the request of learned counsel for the applicant/appellant, the matter is 

adjourned to 

 

30.11.2015. 

 
  (I.J. Kapoor )       (Justice Ranjana P. Desai)  
Technical Member         Chairperson  
ts/mk 


